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CODE OF CVIIL PROCEDURE
(AMENDMENT) BILL*
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MR DEPUTY-SPEAKER" The
question 1s:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908 ”

The motion wes adopted.
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GOVERNMENT SERVICE (AGE LI-
MIT) AND UNEMPLOYMENT AL-
LOWANCE BILL*
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to introdu-
ce a Bill to provide for raising of
‘the existing maximum age limit for
entry into government service and
for payment of unemployment al-
lowance.”

The motwon was adopted
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PREVENTION OF VIOLENT BUN-
DHS, MORCHAS, STRIKES AND
LOCK-OUTS BILL*

PROF. R K. AMIN (Surendra-
nagar): I beg to move for leave to
antroduce a Bill to provide for preven.
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tion of violent Bundhs, Morchas, Strik.
es and Lok-outs.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for prevention
of violent Bundhs, Morchas, Strikes
and Lock-outs.”

The motion was adopted

PROF R K. AMIN: I beg to intro-
duce the Bill.

——

ANTI-HIJACKING BILL®

SHRI YADVENDRA DUTT (Jaun-
pur) I beg to move for leave to in-
troduce a Bill to provide for capital
punishment to persons guilty of hijack-
ing on land, in sky or on the sea and
their summary trial.”

MR DEPUTY-SPEAKER' The ques.
tion is:

“That leave be granted to intro-
duce a Bill to provide for capital
punishment to persons guilty of

hyacking on land, in sky or on the”
sea and their summary trial”

The motion was adovted.

SHRI YADVENDRA DUTT Sir, I
introduce the Bill
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL®*

(omission of sections 109 and 110)
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MR DEPUTY.SPEAKER: The ques-
tion is:

“That leave be granted to introdu-
ce a Bill further to amengd the Code
of Criminal Procedure, 1973.”

The motion was adopted.
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